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Workers m Beas Sutlej Link Project 
In H F

*717 SHRI BHAGAT RAM Will 
the Minister of ENERGY be pleased 
to btatc

(a) how many woikera are at pre 
sent working on Beas Sutlej Lmk Pro 
jett m Himachal Piadesh on regular 
basis and on daily wages basis

(b) Hhtther new workers are en 
gaged oti daily wages to discharge the 
regular work of the Project,

(c) if go the reasons thetefoi and
(d) how rranv xegulax workers 

havi been retrenched duung the 
last •n'c months and how many workers 
have been employed on daily wages 
basis?

THE MINISTER OF ENERGY 
(SHRI P RAMACHANDRAN) (a) 
13 400 workers on a regular basis and 
1400 workers on daily wages are work
ing at present on the Beas Sutlej Link 
Project in Himachal Pradesh

(b) and (c) To attend to works of 
short duration, like emergent repairs

Point Muted by the Programme Staff 
Association

Proposed recruitment of 80 Producers may 
be stopped forthwith tlncf tuch muiun* nt 
is agauut the rreomoradatioat of the 
Chanda Coauniure, Maauu Committee 

and the SIU

and protective works on various sites 
of the project, that are required to be 
completed before the onset of the mon
soon, some retrenched workers are 
engaged on daily wages

(d) From October, 1977 to March,
1978, 3554 regular workers were re
trenched The position regarding 
workers employed on daily wages 
month-wise duung the last six months 
as as under —

Octob r 1977 
November. 1977 
D c mb rt 1977 
January, 197ft 
Fcbruan, 197 
March, 197ft

Filling up of Posts of Producers in 
All India Radio and TV

*718 SHRI RAM MURTI Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state

(a) whether it is a fact that on 18th 
April 1973 it was replied in the 
House that 80 posts of producers are 
lying vacant and these will be filled,

(b) if so how many posts of produ
cers have been filled up since then, 
and

(c) is it also a fact that the posts of 
producers are not filled up in the 
manner m which posts of programme 
executives are filled up, if so reasons 
thereof’

THE MINISTER OF INFORMA HON 
AND BROADCASTING (SHRI L K  
ADVANI) (a) A statement was laid m 
respect of parts (b) and Cc) of Lok 
Sabha Unstarred Question No 7523 for
18-4-1973 The point raised by the 
Programme Sfaff Association with re
gard 80 Producers and the reidy as 
given isi the statement by the Gov
ernment are as under.—

Rcactton of the Government

Producer* in AIR represent a deflereut 
category of specialised need of the broad
casting system Recruitment of Producer, 
cannot be dispensed with in view of the 
growing sad oirmtiymg programme needs 
__________ of the ntfaiabmttoa_________
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Cb) 72 posts of Producers have been 
tilled since 1973.

(c) Recruitment to the cadre of 
programme executive is made through 
bPSC on an all-India basis. The posts 
of Producers are staff artist posts and 
as such are not filled through UPSC.
Recommendation by National Integra, 

tion Council to curb Violence
*719. SHRI NATWARLAL B PAR- 

MAR; Will the Minister of HOME AF
FAIRS be pleased to slate;

(a) whether the National Integra
tion Council at its recent meeting 
had made any recommendations to 
curb the incidence of communal 
violence m the country;

(b) if so, the details thereof; and
(c) the reaction of Government 

thereto?

THE MINISTER OF HOME AF
FAIRS (SHRI CHARAN SINGH): (a) 
to (c). The last meeting of the National 
Intergration Council was held in 1908 
in Srinagar. A Statement containing 
a summary of its recommendations is 
laid on the Table of the House. A copy 
of these recommendations was sent to 
all State Governments/Union Terri
tory Administrations for appropriate 
action

Statement
Summary of recommendations of the 
NJ.C. meeting in June, 1968 regard

ing communal violence
I. Recommendations in the nature of 

guidelines:

1 A special Intelligence Unit
should be constituted at the State 
and Central levels. The Unit should 
be composed of persons specially 
trained and possessing aptitude and 
absolute impartiality needed for thi* 
type of work.

2. Intelligence agencies should 
furnish their reports and assessment* 
to the District Magistrates and Dis
trict Superintendents ol Police regu
larly and without delay.

S. The district Magistrates and Dis
trict Superintendents of Police

should be charged with personal res
ponsibility for scrutinizing these re
ports and taking preventive action 
promptly to forestall any communal 
disturbance*.

4. A close watch should be kept 
on rumour mongenng.

5. The State Government if satis
fied that action is necessary m the 
interest of maintenance of communal 
harmony, may by order prohibit the 
printing or Publication of any 
matter for a specified period not 
exceeding two months.

6. The District Magistrate and 
Superintendent of Police should be 
made personally responsible for 
prompt action to prevent or stop 
communal disturbances.

7. Special teams of investigators 
should be detailed for investigation 
of offences committed during the 
communal disturbances

8. Failure to take prompt and 
effective action should be considered 
as a derlliction of duty and the offi
cers concerned should be dealt with 
accordingly. Service Rules should 
be amended, if necessary

9. A system of suitable recogni
tion of service rendered m prevent
ing or dealing with communal dis
turbances should be introduced.

10. Offences should be investi
gated and the offenders prosecuted 
promptly.

11. Prosecution once launched 
should not be withdrawn.

12. A special inquiry should be 
made immediately after every com
munal disturbance.

13. Effective measures should be 
taken to ensure that no discrimina
tion is made in the recruitment to 
services at all levels.
14. Citizens Committees should hold 

advance consultation with leaders 
of religious groups to ensure peace
ful celebration of festivals. They 
should endeavour to promote point 
participation by all communities In 
the festivals.




